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Title Suit (Divorce) No.29/2019.

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Title Suit (Divorce) No.29/2019.

Smt Marami Nath
W/o Sri Prakash Roy, 
R/o.: Ward No.14, Shantipara,
P.S.: North Lakhimpur,
Dist.: Lakhimpur, Assam. 
         Or
R/o Bhapati Nath Gaon,
P.O. Azad, 
P.S. Panigaon,
Dist. Lakhimpur, Assam. 

 …..…………Petitioner.

Versus

Sri Prakash Roy,
S/o Sri Pankaj Roy,
R/o Ward No.14, Shantipara,
P.S.: North Lakhimpur,
Dist.:Lakhimpur, Assam. 

.…………Respondent.

Advocate for the Petitioner    : Mr A. Nath.
Advocate for the Respondent: Nil.

Date of hearing            : 22/02/2022.  
Date of judgment/order: 22/02/2022.

JUDGMENT/ORDER

1. The Petitioner has filed a petition under Section

13 (i) (ia)  of  Hindu Marriage Act, 1955 for decree
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of divorce, declaring the marriage between the

petitioner and the respondent to be dissolved.

2. It is stated by the petitioner that the marriage

between the petitioner and the respondent was

solemnized  before  the  Marriage  Officer,

Lakhimpur, Assam, vide Certificate No.23/2014,

dated 10/02/2014, under the Hindu Marriage Act,

1955.  After  marriage,  both  of  them started  to

live  together  in  a  rented  house  at  Duimuk

Center,  Papumpare District,  Arunachal Pradesh.

It is contended that after about six months from

the  date  of  their  marriage,  the  respondent

started  to  inflict  mental  and  physical  torture

upon the petitioner demanding dowry. It is also

stated that the petitioner filed a case against the

respondent  at  North  Lakhimpur  P.S.  as  the

respondent  maltreated  with  the  petitioner  and

finally  left  the  respondent  on  01/06/2015  and

since then she has been staying in her parental

house.  It is further stated that the marriage of

both the parties have broken down irretrievably

and it is now not possible for the parties to live

as  husband  and  wife  any  more,  therefore  the

petitioner  arrived  at  an  understanding  to

dissolve  their  marriage  through  a  decree  of

divorce.
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3. In  the  present  case  the  respondent  appeared

after receiving summons/notice and subsequently

he remained absent without any steps and hence,

the  case  was  proceeded  ex  parte  against  the

respondent.

4. I  have  heard  the  petitioner  who  is  personally

present today.

5. Petitioner  has filed evidence on  Affidavit  taking

the  same  stands  as  taken  in  the  petition

No.377/19, dated 26/04/19. 

6. As the respondent has chosen not to participate

in  the  present  proceeding  and  the  evidence

passed by the petitioner remained unrebutted, it

can  safely  be  concluded  that  the  respondent

inflicted  mental  and  physical  torture  upon  the

petitioner. Having considered the above facts and

circumstances,  the  instant  petition  filed  under

Section 13 (i) (ia) of Hindu Marriage Act, 1955 is

hereby allowed. Therefore, I am of the considered

opinion  that  it  is  expedient  to  dissolve  the

marriage of the parties.

7. In  the  result,  the  instant  case  is  decreed  ex

parte.  It is  declared  that marriage between the
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petitioner,  Smt  Marami  Nath and  the

respondent,  Sri  Prakash  Roy is  dissolved.  The

Petitioner is entitled to a decree of divorce. 

8. Prepare  a  decree  accordingly  within  15  days

from  today.  Also  the  affidavit  filed  by  the

petitioner today be made the part of the decree.

9. Disposed of accordingly.

Judgment/Order is signed, sealed and delivered in

the open Court on this the 22nd day of February,

2022.

     ( Syed Burhanur Rahman )     
  Addl. District Judge (F.T.C.), 

    Lakhimpur, North Lakhimpur.

Certified that the Judgment/Order is typed
to my dictation and corrected by me
and each page bears my signature.

( Syed Burhanur Rahman )
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Transcribed and typed by:

Sri Montu Kherkatary, Stenographer.


